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IN TH4 CENTRAL Z)MINISTRATrJ1: 
CtJTTC1< BEROH CUT t'CK 

rr T 	r 	I 	• D1 rr' 	T'Th 	t' -, 

Trinabh Mohanty 

V 

TJnicn of India & Others 

(fof instructjns) 

1 • 	hether itbe referred to t be reporters ornot? ,fr 

2 Whether it be circulated to all ths Benches of tte pv 

Central Adrjni rative Tribunals or 

(H • R ME RrP R 
NIr/BR( 	 ivt.) 
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rot? 
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(K.P.ACi-iARYA) 
' ICE CHA IRNAN 



CT,AL AiJNmIJr: IVE TRIBUNAL  Jr'rAct( BNCH:CJTTACK 

ORIGINjL APPLICATIOY NO: 642 OF 1993 

1)7te of decision:January 25,191 4 

Trinath }oharity 
!ersus 
	 Applicant 

Union of India & Others 	.... 	 Respondents 

For the Applicant 	•.. M/s Deepak MiSre,A.Deo, 
B. .Trithy,p .Pand, 
Advocates, 

For the Respondents ... Mt.A5hok Mishra,Senjor Standing 
Couse1 (Centrfl 

CORAi1: 

THi HONQJjj • MR .K.P.ACHARYA VICE CHAIRIAN 
& 

F HE HCNOJRAI3LE MR.H.RAJENDRA PRASAD,MER() 

K.P.ACHZ\RYA,J.C. 	 Shorn of unnecessary detajlsjt would suff ice 

to Say that the petitioner Shrj Trineth Mohanty had 

ternpo:arjly worked aS a E.D.Packer in Birtung Sub 

Off ice within Nimapara for the period beaiinng from 

19,12.1987 to 31.3 ,1989.s a policy decisjon,the post 

of Nightwtchn was abolished and in view of the 

direction of the Director General of PoSts,such 

Njghtwtchm 	s ordered to be adjusted against Certain 

existing posts.Since the Petitioner 3hrj Trinath Mohenty 

was a temporary hand to dischrge the duties of a E.D.  

Packer, Services of the petitioner was dispensed with 

and in his paoe the rightwatchman Shrj Padma Charan 

Des was appointed.Hence this application has been filed 

with a prayer to adjist the petitir in thepDst cf 

V .D.Packer in I3irtung Post Office or in the alternative 
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to adjust in hifn in any other eujvalent post in the 

Postal Divjsjn 

2 	We have heard r.B..Trthy learned counsel 

or the petitione:: and Mr.Ashok Nisra learned E.;enj r 

S:aring Counsel(Centra1)..uestjor of adjustment of 

the petitioner as .D.packer in Birtung Post Office 

does not arise.TheSupdt, of Post Off ics,Purj Division 

and the SDIP Nimapara may take Into consideration 

the case of thepetjtjoner for appointment in any 
c4 

vacancy1arjseg in future. 
A 

3. 	Thus,the application is accordingly disosed 

of,No Costs 
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Vice-Chairman 

Central drnr. Trthunal, 
Cuttack Bench/K,Mohanty/ 
25th Janw'ry,19 4. 


